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any working capital de pite the origin ) 
agreement to do 0, jf 0, d t il ther 
about and tep being t en th bout· 

(b) bether Punj b atioD 1 nk 
brach at Benipatti und r Madbub ni is 
reru ing to advance any credi t for elf. 
cmpJoyeed productive endeavours; nd 

(c) what step are being taken to 
ensure bank credit in th above re ? 

TNE DEPUTY MINISTER 
THE MINISTRY OF FI E 
(SHRI JA RD A A POOJARY): 
(a) to () The information i being 
collected from the concerned bank and 
to the extent available an feaibJe 
under the rul wiU be laid on th t ble 
of the house. 

orm for Compulsory Q ty Control 
of Ex 

2816. SHRl K.P. U IKRIS 
Will the Mini ter of COMMERCE 
pleased to tate; 

(a) the norms et up by Government 
(or compuJ ory quality control of export; 

(b) details of commodities covered 
by such regulation ; 

(c) dates since when. such commo-
dities were brought under compulsory 
quality contro1' 

(d) whether the pre ent agency for 
Inspection and quality control nameJy 
Export Inspection Council j technologi. 
cally competent to undertake such 
fa 0' and 

(e) whether Government would 
undertake a review of this organisation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI-
MATI RAM DULARI SINHA): 
(a) The norms for coverage of item 
for compulsory quality control of 
export are given in Annexure. 

(d) ir. 

2 17. SHRI 
the Ani tcr of FI 
tate: 

(a) wh ther it j 
taking a I ng time to tudy 
the application f< r a 
at Budge Budg in 

(b) if 0, the re on for deJay ? 

(b) Doe not ari e. 

~"'UI. of k Unl b IR I 

2818. 
Will the Minj ter 
plea cd to tate: 

ill 
d to 

n ,l 

(a) whether it j a fact that Indu-




